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of agilation in Assam. Tne AASU,
it is reported in the press has submit-
led a memorandum containing 12 de-
mands to the Prime Minister of the
tountry on August 14, last. The 12
point demands include amongst others
the very important issue, namely, the
assurance of the Government for not
inveking article 3 of the Constitution
of the country, the essurance from
the Government for not invoking of
Article 374 of the Constitution of the
Country; extension of Article 370
which is applicable in case of Jammu
and Kashmir to Assam; and an am-
cndment in the lega) immigrants deter-
mination by Tribunal Act 1983. From
these demands, it would be evident
that these relate to very impoertant
issues involving the constitutional
provisions of our country. Ag z mat-
ter of fact, Sir, these are demands—
which are patently prepostergus—if
you allow me to say so and 1t seeks
to perpetuate the existing divide am-
ong different communities, different
ethnic groups, minorities—religious
and linguistic. Sir, Assam today
needs a healing touch and it, in no
way, calls for any kind of agitation
which instead of healing up the
wounds perpetuates the division in
the Assamege society, The demands,
Sir, obviously reflect a parochial and
chauvinistic attitude and outlook. The
minorities’ interests will be put to
jeopardy if the demands are conced-
ed. The announcement gbout the re-
sumption of the agitation has caused
a great deal of apprehension; and
misgivings among the minorities and
ethnic groups in Assam. Sir, the
agitation as I have told you earlier,
at thig stage, will cause incalculable
damage 1o the unity and integrity of
the country and if the agitation takes
its own course. Under these circum-
stances, the Government should make
a statement clarifying the Govern-
ment’s stand with regard to these de-
mands beeczuse of the fact that these
demand; have been raised in terms of
section 8 of the Assam acverd. This
hag roised a very vital question about
the interpretation of the accord and
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sense of insecurity among the mino-
rities, Sir, I would once agaln, thro-
ugh you, requesi the Government that
the attitude and tane policy of the
Siate Government of Assam i3 to ke
ascertained. The Government should
take prompt action in ascertaining
the attitude of the State Govt. of
Assam and make g statement cla-
rifying the stance of the Government,
the attitude of the State Government
with regard to the demands raised.
demanding a certain interpretation ot
the Accorg itself and cerfain vital
constitutional provisions of the
country,

MR. DEPUTY CHAIRMAN: Now,
further consideration of Appropria-
tion (No. 4) Bill, 1986. Shri Raoof
Valiullah,

THY APPRORRIATION (NO. 1)
BILL, 1986—contd.

SHRI RACOF VALIULLAH (Guj-
arat): Mr. Deputy Chairman. Sir, 1
rise to support the Appropriation
{No, 4) Bill, 1986. At the very out-
set. I would like to bring g very im-
portant issue to the notice of the
Government, which concerns Centre-
State relalions ip respect of sharing
financial resources,

Sir, in the last budget, the hon.
Union Finance Minister stated:

“It 1s necessary to improve the
return that workers :and employees
carnp on their hard earned savings
I, therefore, propose to increase the
interest rate on contrioutions to the
Provident Fund, The rate of inte-
rest on Genera] Provident Fund
for Government cmployees is being
raised from 10.5 per cent to 12 per
cent. To benefit other workers
covered by the Employees Provi-
dent Fund, Coal Mines Proviedni
Fund Act and the like, interest on
Provident Fund accretions invested
in Speeial Deposits with Govern-
ment s being raised from 11 per
cent to 12 per eent. The pattern of
Investroent is alsg being changed te
permit the funds tg invest up to &5
per cent of the sccretians in Sep-
! Deposify wils Covemimeyd o
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against the existing limit of 30 per
cent.”

Sir, it is a welcome feature that the
Government has increased the rate of
interest to 12 per cent tor the employ-
yees’ hard earned savings in the pro-
vident fund. However, there is a
catch in the statement of the Union
Finance Ministey which I want +to
hamper the resourcc mobilisation ol

brink to the notice of this
House and whith is going to
all the State Governments, Sir,

peccording to the Government of India,
Ministry of Labour, Notification dated
the 15th December, 1980, the provi-
dent funds of exempted establishments
were required to be invested as fol-
lows: 15 per cent of the accretions in
Government of India securities: 15
per cent in State securities or any
other negotiable securities; 40 per
cent in Seven-Year National Savings
Certifigates, Second and Third Issues
or post office time deposits; and 30 pev
cent in special deposit schemes of the
Government of India. But, as per the
announcement of the Budget 1986, this
pattern of ivestment is now changed
as per the Ministry of Labour Notifi-
cation dated the 25th Mareh, 1986, and
with effect from the 1st April
1986, as follows: 15 per cent
in Governmeant of India
or State Government of any
other negotiable securities and 85 per
cent in the special deposit schemes.
And the remaining things have been
wiped out. Now, what is the result?
In other words, the Government has
now withdrawn the investment of
40 per cent of the provident fund in
National Saving Certificates and post
office time deposits. The effecl of
this was not understood iat the time
of the budget which was presented a
few months ago. Now it has been
realised by the State Governments
that it is undoubtedly adverse to all
the State Governments. Tp claborate
my point, I would give some statistics.
During the Sixth Five Year Plan from
April 1980 to March 1985, there was
gross colleetion of Rs. 24,000 crores in
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the small savings and post office de-
posits out of which Rs. 10,232 crores
were tne net collections. Of this the
States are getting two-thirds shace by
way of loan; as such, an amount of
Rs. 6,032 croreg was given s lecan to
twenty-two States by the Government
of India during the Sixth Plan period
Secondly, out of the net small saving
collections it is estimated that about
Rs. 1400 crorcs were raised as invest-
ment from Employees Provident Fund
and on this also the States must have
been granted loan on the basis of two-
thirds share aggregating about Rs. 600
to Rs.1000 crores. What I want to say
now is this that only by ~nnruncing
in the Budget the Union Finance
Minister has withdrawn resources
from State Governments to the tune
of about Rs.1000 crores on the basis
of Sixth Plap period which is likely
to be about Rs, 20600 crores during the
Seventh Plan period. This is for the
simple reason that while the State
Governments are getting two-thirds
shiare by way of loan from invest-
mentg in small savings and post office
time deposits, the States are not get-
ting a single paisa by wav of loan or
otherwise in the investment in the
special deposit scheme of the Govern-
ment of India. Now, the special de-

posit accretiong lare 85 per cent and
the State Governments are
not getting two-thirdg share
What will be the resources of the
State Governments? The Govern-
ment of India has also discontinued
from 1st April 1986 the cumulative

time devosit scheme of the post office

on which also the State Governments

were getting two-thirds share. During

the Plan period 3 gross collection of -
Rs. 630 crores was realised out of

which about Rs, 250 crores was the

net collection. By discontinuing, this

scheme algo again in the Stateg are

put to a loss of about Rs. 150 to 200

crores which the Sates were getting

by way of loan on the cumulative time

deposits. This loss to the States

would be around Rs. 300 to 400 crores

during the Seventh Plan period. In-

cxdentally in the same Budget Speech

the Union Finance Mlmster also spoke
thus:
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“Several States conuinue to tace ' letter., So please do not interrupt

Prooiems 0i resousrces w1 the firsy me.

hat of tue curent ycar. A SHRI NIRMAL CHATIERJEE

LWNUEr O dueps WELEe Lanel {0 neip
them in oveloming these poblems.
1 shail refer to them a little later.”

Whatever the coucessions granted to
the stales 1n tmis buuget, tne  fact
remaing that by a stroke o¢ pen the
Unioa Finaace Minisier has reauc:id

the share of the States-in _mall
savings by avoui Rs. 2000 to 2.00
crores during the current aventh

Plan.

Another thing in the Budget is about
granling concessions to tue States for
overcoming the reszource problems.
Both these statemsants sre contradic-
tory. According to my estimates,
the gross collection  under  small
savings would e -~-0'ind1 Rs. 50.000
c-ore during the Seventh Plan period
out of which the nat collection as 1
estimate it would be betweep Rs.
#0,000 to 25,000 crores, and if Yyou
take the two-thirds chare which was

to be given to the States, it would
come to about Rs 12000 to 15,000
crores by way of loan. Now this

Rs. 12.000 Rs. 15.000 crores should not
have been taken away from the
Government, This announcement of
the Government of India in the Bud-
get has become detrimental to the
interests of small savings and
thereby to the State (Governments
also. For example, on the one cide,
the interest rotes an the Post Office
Drposits are less thap on the Special
Deneasits thus making the Post Office
Deposits lese attractive and. on  the
other, the Union Government has also
withdrawn the facility of encashment
of the long-term Small Savings Cer-
tificates after a vneriod of three years
which was uptill now allowed.

SHRI JAGESH DESAI
rashtra): But, you see,.

SHRI RAQOF VALIULLAH: Please
do not interrupt me. You can have
vour say when vou get the chance. I
have gone throush the whole Bud-
get <neech and this i what T fear, In
fart, even the, Maharashitra  Chief
Minister has written. .a very strong

(Maha-

|
i
|
1
|
%

(Wes. Bengal). On the Speciai De-
posit, what 1s .he intecest?

SnRI RAOOF VALIULLAH; They
have raised It to 12 per cent. thus
maxing the Pos. Ouuce Time Deposits
less attractive and the Employezs
Provident Fund money will go to the
Special Deposiis scheme which they do
not have to share with the States. The-
refore, I say that during ‘he Seventh
¥ive Year Plan period, the Siates
will be at a loss of nearly Rs. 12,000
crores; It deiinilely appears that the
steps taken by the Goverment are
in the direction o; discouraging the
people from invesii g i1 small savings
and if this trend continues, then the
aollection of small savings during
the Seventh Plan period in the
various States would not be ag per
the Plan projections, tut would be
much }ess than the targeted
amount which would adversely affect
the resources of the State, Sir, be-
cause of the incentive and the attract-
jiveness of the N=tional Savings Certi-
ficates, the State of Gujarat, for
instance, collected a net amount of
Rs. 950 crores during the Sixth Plan
period which was almost three times
more than the total of all the collee-
tions during the previous Five Year
Plan periods which amounted to

Rs. 380 crores only., At this rate
the Government of Guiarat would
collect—this ig according to the

Budget speech of the Financo WMinis-
ter ot Gujarat—about Rs. 2,000
crores to Rs. 2500 crores during the
Seventh Plan provided the Govern-
ment of Indin does not impose un-
called for restrictions. Therefore,
I would like the honourable Finan.
ce Minister—the Minister of State 'in
the Denartment of expenditure is
present .here now-—tn consider my
suggestions which gvre as follows:—

(1) The rate of interest on the
small savings and the Post Office
Time Deposits should be increased
to 12 per cent at par with the
Special Deposit Scheme.
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(2) The Government’s instructions
with regard to not allowing en-
cashment of the Small Savings
Certificates  after  three years
should be withdrawn.

(3) The  State Governments
should be allowed two-thirds share
of the investments, of all the in.
vestments in the Special Deposits
also from  within the States by
way of loang just like in the case
of small savings invesiments,

(4) The EPF amount should be
allowed to be invested on the pre-
vious pattern, that is, 40 per cent
of the EPF amount should be per-
mitted to be invested in small
savings.

(5) All the steps shouid be taken
with retrospective cffect from the
1st of April 1986 so that the State
Governments have no losses on
account of this.

Sir, in his Budget speech, the
Union Finance Minister has praised
the efforts in the direction of small

savings collcction.

said:
“Another heartening feature of
the fiscal developmentg is the sharp
increase in small savings collections.
This will be 23 per cent higher
than the Budget estimates and 32
per cent more than the previous
y.ear.”

Sir, it is a known fact that two major
sources of income of any State Gov-
ernment are sales tax and small sav-
ings. The cumulative effect of the chan-
ges which have been made in the cour-
se of his speech by the Union Finance
Minister will be known only after a

The minister has

few years when small  savings
will come  down considerably.
then it will too late o mohilise

small <avingg from the pcople in the
Stateg because the States will not get
any incentive, that is, they  will nnt
get the two-thirds ghare which they
were getting as Joan  because the
small savings have beepn clubbed and
the investments in the Special Te-
posits will now be, or have been  in-
creased to, 35 per cent
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Sir, T would like the hon. Finance
Minister to clarify this point because as
I undersiand the Government of Maha-
rashtra has written a very strong letter
that Maharashtra only will lose Rs, 300
crores every year on account of this.
Gujarat will lose anothepr 200 crores.
I can undcrstand the plight of indust-
rially advanced States like West Ben-
gal and Xarnataka. Their savings
will go down considerably and they

will lose  2/3rd shares on this
account. By a stroke of pen, the hon.
Finance Minister has divested all the

State Governments of Rs. 10,000 croTes

which they were getting as 2/3rd share
[rom small savings.

Other than this, I would like to bring
to the notice of the hon. Finance Minister
two important things. You know that there
was a discussion in the House with regard
1o the ciisis faced by the cotton growers
all over the country and particularly in
Gujarat, Maharashtra and Andhra Pra-
desh. Sir, in this connection, I would like
to make a few suggestions. Sir, the
Government had assurcd
that the floor prices
of cotton and remunerative prices given
1o the farmers will be declared. The cot-
ton season is due to start or Ist September
and the Government has not announced
the remunerative prices {o be given to the
farmers so far. T would plead with the
Government that this should be done im-
mediately.

A~ lut us the Finance Minister is con-
cerned, T would like to draw his attention
to two aspects. The coordination between
the activities of the Cotton Corporation
of Tndia and the Nationalised Banks is
verv important so that the cotton growers
cet their payments quickly and don’t bear
any loss of commission in  encashment.
The hon. Finance Minister is from Gujarat
ang nhe knows that Rajkot and Suren-
der Nagar are adjoining districas. A
cheque from Rajkot takes 1-1/2 months
to reach Surendranagar. Therefore, T plead
with the hon. Fimance Minister that in-
struclions should be isued 1o the nation-
afised banks that encashment ta the far-
mers should be made speedily Thisigaes
far as his Misistry is concerned. (Time
bell rings). Another thing that was
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debated in this House was Central
help to States for famine, drought
and flood rehel. Sir, the outlay of
assistance  for relief  for national
calamities is Rs. 1024 crores in
the Seventh Plan. The amount already
spent is 447 crores and this 15 almosi
half the amonut which had been
carmarked for give years. [ would like
the hon. Finance Minister to clarify as
10 what the Government will do in the
next four years. Will they raise this
amount and earmark more money for
natural calamitics?

1 would also plead with the Goverameni
to revise the Gadgil formula. At present
the ratioc of matching grant for floods
and drought is in the ratio of 350:50. T
would like to piead that when there is a
case of acute drought or acute flood situ-
ation, this should be raised to 70:30.

Sir. anoother  thing 1 wouid like to
point out is that the Government of
Guparat has submitted a very ambiti
plan on rural road development. This is
as per the Prime Minister’s advice that
the rural development work should be
cmployment oriented. Therefore, the hon.
Finance Minister has himself initinted
discussion with the Rural Development
Ministry and other  Ministries, I would
like to know what the Government's stand
is and whether this ambitious plan of the
Government of Gujarat has been cleared
by the Government of [India or not.
Thank vou.

SHRI CHITTA BASU (West Bengal:
While parlicipating in the Appropriation
Bill, T would Bike to invite the attention
of the Finance Minister to certain dis-
turbing features in our national economy.
The most disturbing feature of the current
vear is the unabated rise of prices. Sir.
you would know that between June, 1985
and June. 1986 the wholesale prices of
all essential commodites have gone up by
4 per cent. The all.India consumers price
index number rose from 530 in March,
1985 to 584 in March, 1986. The retail
prices are estimated to have gone up by
more than 10 per cent during last one
year,

Sir, while presenting the Policy pae
ar the Discussion Paper on the Admibais-
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tered Prices Policy by the Finance Mini-
ster, it has been stated that the direct con-
tribution of the  administered price has
averaged only 2 16 per cent per annum.
That was the chum made by the docu-
ment on (he Administered Prices Policy.
But I have got figures 1o say and according
to the report made by the AIEI the admi-

nistered prices had a widespread
impact on and accounted
for 30 per cent of the weight

in the index of wholesale prices—
18 per cent of the privaie coonsumption
expenditure and 13 per cent of immediate
consumption.  Therefore, what T would
like to drive at is that the administered
prices have comribuied more towards the
price increase. And as 1 have mentioned
carlier, Sir. the price increase has remained
unabated and. therefore, the Government
should takes note of this very disturbing
feature because that is going to create an
imbalance in all aspects of our natio-
nal economy. Sir, time is very short
at my disposal, 1 think the Finance
Minister is quitc capable of under-
standing the implication of the dis-
turbing aspects  of our national
economy,

Sir, il has been claimed off ‘and on
by the Finance Minister that inflation
rate has gone down. I admit. Therc
are now two opinions on that.  But
what iz the long term impact of in-
flation in our cconomy? Sir, the rate
of inflation was the highest in 1979-
80. It was 21.4 per cent. And it has
been lower today. It is within 4
per cent or 5 per cent or something
like that. But what is ominous is
the fact that in 1970-80, the weighed
coniribution of weighted goode te
the general price increase was no
morer than 51 per cent. In 1986-
87, it was a high as 66 per cont. What
wag 51 per cent when tlhe inflation
rate was 21.4 perr cent in 1979-80 is
66 per cont in 1986-87 when the infla-
tion rrate ic low. That meatns, the
impaoct of that inflation ig now being
felt By the working wmasses, working
people in a very massive way. And
this ig one of the impacts of the
price policy of the Government.
Thiz is alko 2 very dishurbing few
ture of owr ational ecomomy.
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Sir, I also want to draw your atten-
tion o another very important a-pe:t
which is  very disturbing in our
wational economy, That is the grow-
ing trade deficit. Cir, according to the
prov. ional figures, the trade deficit
in, 1985-86 ig Rs. 7,951 croreg or zay
Rs. 8,000 crores. It is the argest.
And it may ultimately turn out to
be larger  because the Commerce
Minisier some time ago indicated
that the trade deficit for the last year
may touch Rs, 9,000 crores. Any-

way, the revsied figuses

will tell the trurth. And
1 pwM.

this trade deficit js a con-

comitant result of the
pu'suit of the  liberalised import

policy. But the ad-o.a'es of thc ne.s
economic policy which is based on
liberali ed  import policy say that
our economy needs to be modernjsed

and in order to modernise our
ecoromy we need to import Sir,
this :s a suicidal policy and w U
ultimately lead to our nation’s sell
out, because the World Bank in its
Report ha; made very significant
remarks, In this conneclion, we

should bear in mind that the liberal
import policies are the centrepiece
of the World Bank’s conditionalities.
It is one of the condjtionalities of the
Woild Bank to have liberalised im-
port policy and we are pursuing
that policy, In this connection I
want to remind the Finance Ministry
about then remark in the latest re-
port of the World Bank and it savs:
“The timing and level of additional
World Bank lending will depend on
the adoption and implementation by
borrowers of medium  term adjust-
ment programme” ie., if we s3re
to borrow from the World Bank, we

justment programme and the ad-
justment programme and the ad-
justment programme mesns libera-
lised import policy. (Time bell

rings), Sir, this leads to an inevitable
consequence that is the World Bank
pressure and I believe they have all
started pressurising the Govern-
ment of India to embark on formal
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devaluation of the rupee, instead of
the gradual depreciation of rupecs
exch.nge value. It is needlegg to
arate  what dire consequences
would be in sloie for us if we go in
for formal devaluation of the rupee.
And T thjnk the Finance Minister
owes an explanation tg this House
“nd lo the Parliament and throush
the Parliament to the nation that
this disastrous policy would lead
to the deveiuation of the rupeeg caus-
ing serirous injury to our national
economy. Would he say something
in hig reply, tell us something about

those possibilities dangerous and
~ou-~ possibilities in the national
~-0.omy of cur countiry. 4]

Then Sir, I would only say some-
‘% - ahout technology transfer and
latest danger inherent in it, Sir, I
think the House will shudder to
now that  within the last 20 years
India signed nearly ten thousangd col-
laboration agreements with  foreign
fieme mostly in the West and  the
total investment in the West and the
above Rs. 50 thousand crores. Last
year alone there were 197  colabo-
‘Yation  agreements with U.S. firms
fo~ technology transfer against four

only with the Soviet Union and
another four with Poland. 'Then
. 12 colloboration agreement-  were

sined with the German Democratic
Reoublic while as  more than sixty
cnaboration  agreements were
signed with West Germany, France
is also coming in a big way,
gucting lower thap other western
countries as the one foothold in
the Indian market comparatively new
tn them,

According the Industry  Mini-
try sources, the country paid Rs. 125
crores in 1985 towards technology
transfer. In the name of techno-
logy transfer our wealth is  being
draineg out. It also poses a great
danger to our independence, in-
digenoug technological development.
Sir, 1 want to refer to the latest in-
formatian as has been  mentioned
today by my distinguished friend,’
Mr, Gurupadaswamy. I a'so want to
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draw the atteation of the Govern-
ment to that episode, to that move of
thie wovernment, to have a consui-

tancy firm with NRI and wn:

WOuLG awn o with
eight leading public sector  under-
gahings od ro.p counry ior  import

of technology.

‘This is an ominous sign, I hope the
hon. Minister of Finance wili say
.some thing about that particular con-
sultant's company of Mr."M._ S. Pathak.

Laostly, I would draw the atlention
of the Government to the fact that
jute harvesting has already started
The Government has fixed certain sup-
port price, and coming from my State,
I know that from some village areas
lot of Jute is coming to the markets.
‘While support price has been fixed at
Rs. 235 a quintal, the jute growrs
were being forced to sell their jute at
Rs. 150 to Rs. 175 per quintal. The
JCI has not yet started operations,
although Prime Miniseter made an
announcement in calcutta that all
raw jute in the market will be pur-
chased by the JCI and that assurance
has not yet taken any shape at all.
May I request the hon, Minister to
contact the JCI and instruct them to
begin their operations immediately
and also increase the number of their
purchase cantres so that iute srowers
are not forced to take resort to dis-
tress sale. These are the simple
points and I want the Hon. Minister
to take note of them.

SHRy V. NARAVANASAMY (Pon-
dicherry): Mr, Deputy Chairman, I
thenk you for giving me this opportu.
nity to speak on the Appropriat’-™
Bill.

‘I rise to supvort the Appronriation
(No. 4) Bill, 1986. In this Bill, the
hon, Minister of State for Finance
has sought the approval of the Housze
for the expenditure to the tune  of
R- 1340 crores, In the supplementary
budgeting, for agrieulture, an alloca-
tion of . Rs,. 15,000 crores has been
made. Sir, in the . Seventh  Plan
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thrust has been given to the agricul-
turas sec.or anyg :n s supplementary
bauget asso, ailocation to agricultural
secwr 18 consideransy more. But we
Lnd ue L0 Loup ansdrance scheme,
winch h.g been in.roduced and imple-
mented in several States, allocation
maue 1s only to the tune of Rs. 2
crores. Ve 4now, the coun.ry has to
face ~ lot of floods and tfamines and
o 'n several parts. If the crops

msired, the - greu'turists
who sutter due to drought and famine,
wili definitly be compensated by the
1n; 1T nee company: they can claim
the amount fro:a the insurance com
Boay aroomy igeans incurred by them.
But the implementa‘ion of this sche-
me in several States is rather lethar-
gic and in a slow process. 1 would
urge upon the Minister to issue direc-
tions to the concerned State Govern-
ments to see that crop i~surance sche-
me which has been introduced to help
the agriculturists who are the back-
bone n® ou eroremv. is fullv imnle-
mented so0 that the farmers are com-
pensnted for their loss due to floods or
famine.

I now come to deficit budgeting.
Hon. Minister has said that there is
a deficit of Rs. 3600 crores. Now, an
additional amount of Rs. R63 crores
has been provided for in this Bill
When there is already deficit budge-
thing. when there is inflation with ris=
in vrices and purchasing power of
the neonle is going down, what are
they going to do to set right the defi-
cit budgeting or at least to keep the
deficit at a lower level. This is what I
would like the hon, Minister to ans-
wer. Sir, there are two maior prob-
lems which have destabilising effect
on our economy. They are: the
working of public sector undertakings
and the trade deficit. The other day
the hon. Minister of Finance vlaced
on the Table of the House a discussion
paver on administered prices. While
going through it, I found that in the
Sixth Plan, the allpcation in the State
sector was Rs. 48.600 crores and in the
Central sector. Rs. 48,900 crores. But
the actual spending was Rs. 1,1(),821

o
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crores. The return which we gol
from this investment was only 18.6 per
cent. In the Seventh Plan, we have
carmarked Rs, 180,000 crores. What
is the return we expect? It is about
32.7 per cent, Half of the Budget
allocation is taken away by the public
sector, but the returpn from it ig very
low, While increasing the prices of
petrolum products, the hon. Minister
of Finance said, in the month of Jan-
uary, 1986, that the public sector un-
dertakings are incurrinrg a loss of Rs.
one crare per day and that, therefore,
the Government had io increase the
prices of petroleum products. But
we find that due to poor administra-
tion and malfunctioning of the public
scctor undertakings. they are incur-
ring huge loss with the result that
we are not getting a proper return
from them. The return
Therefore, I would urge upon the
hon., Minister that the streamlining
of the public scctor undertakings
should be taken up on a war-Iooting.
The public sector undertakings should
‘be provided all the infrastructure and
should see that we get the optimum
return from them.

Then, I would like to say something
about the trade deficit. Hon, Member,
Shri Chitta Basu, mentioned about
imports and exports. From 1951 to
1961, the balance of payments position
had been quite satisfactory. Even in
1870-71, the trade deficit was only Rs.
99 crorcs. But we find in the year
1983-84, the imports were of the order
of Rs. 15762 crores and cxports Rs.
9,872 crores. This was due to large-
scale imports of pelroleum products,
sugar cte, into our country. Then,
we went in for import substitution,
manufacturc of various items indige-
nously, and we have been able to
maintain the trade deficit at a reaso-
nably low level. As a result of this,
the trade deficit which was Rs. 5,980
crores in 1983-84 was brought down to
Rs. 5,262 crores in 1984-85. The Go-
vernment has revised the import-ex-
part policy. In thid counection, 1
would like ta make 5 few suggestions

is diluted.’
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in regard -to exports. In the field of
exports, there is an urgent need to
set up a specia}, cell for looking afier
export promotion activities. Deter.
mined efforts should be made tn
boost exports.

Then the Govermnent shreulgd alse
st up export development fund for
the purpose of developing export.
and the exportoriented industries
with 100 per cent export capacity
should be gstrengthened. They should
be given all firancial assistance and
infrastructure by the Government.

There is also an urgent nced to
diversity the direction of the Indian
exports to the developd countris. For
this purpose an export marketing
fund should be created to increase the
export, Quality of cxport and import
has to ba kept on par or the export is
to be on the increase. Recently,
our Commerce Minister informed
us that the Government is trying
1o increase the export in accordance
with the proposals which have been
drawn by the Government. So. the
Government should give due attention
to the trade and commerce and also
to the public sector undertaking so
that we can develop our cconomy as
much as possible.

Coming to my State Pondicherry
which consist of four regions, Kar-
aikal, Mahe, Yaman and Pondicherry.
mainly the Karaikal region is depe-
dent upon the Cauvery water. There
are four Southern States, Karnataka.
Tamil Nadu, Keraly and Pondicherry
which have to get share in the Cau-
very water. In 1924 there was an
agreement for a period of 50 years to
share the Cauvery water with the
erstwhile Madrag Government and
Mysore Maharaja family.

The agrecement ended in 1974 and
right from 1975 Tamil NWadu and
Pandicherry are tryiag their level best
to gei their due share of waler save
the erops in the arens of Tanjore dist-
riet fn Tamil Nadu aod Kasaiba)
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region in  Pondicherry,
the real granary region of Pondi-
cherry State which is producing
foodgraing for our State. We have
got 3600 acres of land in that
area and the Cauveri water has not
been suppiied to us. We are at the
tail, end of the area. Whenever
there is flood, our area is completely
submerged and when there is drought
we are not getting any water. A
meeting was convened in May 1985
between the Chief Ministers of
all States, but no conclusion could
be arrivedq at. The Tamil Nadu
Government wanted a tribunal 1o
be set up to consider the demands
of other Governments. Therefere,
Sir, I urge upon the Government
1o take a decision, The Central Gov-
ornment has to move and call the
Minister concerned to setile the dis-
pute. Whenever there is flood or
famine we have got money. Last year
hon. Prim= Minister visited our stsle
and gave us Rs. 5 crores. Now we have
submitted a memorandum for Rs. 1.5
croreg for drought relief work. Bui
this is not permanent golution. For
the purpose of solving the problem
permancntly, we should get regular
water supply for irrigating the lands
and therefore, the Cauveri water dis-
pute may be settled at the estliest,

that  is

Coming to the other matter of free.
dom fighters in my State, T would like
to submit that our State was ruled by
French people till 1954. Our brothers
who have fought for the frcedom have
been treated as criminals by the
French people and they have not
maintained proper rscords. In Hvdera-
bad the freedom fighters of these re-
gions have been given g different
treatment  they have been considered
for pensionary benefits but in our side
we see that the Central Government
ig insisting upon the certificate for
the purposz of considering them for
pensionary ‘benefits. 1 would like to
submit that the French Government
destroved the recards, they did not
keep proper records and thev treated
the freedom fighters of our rezion
3s pnly the persons who involved
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themselvegy in  eriminal offences.
Some leaders like Venkatasubba
Reddiar who was a {reedom
fishter., were issured certificates
and ‘who is "'who” was also
published on that basis. I would urge
upon the Government to consider

their cases for the purposc of pay-
ment of central pension to thg people
of our State who had been involved
in freedom struggle,

In our State industries are very
limited. We have only got textile in-
dustry. There is no other major indu-
stry in the State, In the Seventh Plan
document 10 major industries have
been earmarked, But we do not find
any sign of a single major industry.
although one year is already over
The Karaikal region is flood afflic:
and drought area. The agriculturist:
are converting tte lang being used for
growing paddy into one for producing
sugarcane. So in that area in the co-
operative sector a sugar mill may be
set up so that the agriculturists and
people living in and around that area
may be benefited. Our Government
to take decision. The Central Gov-
ernment to consider this proposal.

Another aspect of the matter is that
in 1971 a foundation stone wag laid
for an aerodrome in our State. Now it
is being kept as it is; no improvement
is there. The land was alsg acquired.
Pondicherry is a place of international
importance berause of Auroville and
Swami Aurobindo, A lot of tourists
are coming there. To promote tourism
and also to give transport facilities
for the people who are visiting our
State we request the Government
to consider the proposal for setting
up an aerodrome at an early point of
time.

With these wards, I
Thank you, Sir.

SHRI T. R. BALU (Tamil Nadu):
Mr. Depulv Chairman. Sir, 1 am
very much thankful to you for giving
me this opportunity to participate in

conclude,

the debate on the  Appropriation
Bill, 1986.
With very great mental o~gony

and distress, T plead before you the
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sad pligtt of the people of Tamil
Nadu. Tamil Nadu is under the
clutches ¢f severe drought situation.
Our peasants of Thanjavur, Tiruchi
and South Arcot districts are starving
for want of water lika anything. They
are selling their. bullocks, their cart
and their agricultural implements for
their gaily bread and Lvelihood. As
hon’ble Mr. Naray'nasamy has just
put forth in this House, there ig no
possibility o- gign of availability of
Cauvery water for the granary of
Tamil Nadu. In the districts of
Thanjavur, Tiruchi ang South Arcot,
almost all the peasants—about 8
lakh of agricultural lahour—have
gona out  Af tha dictrint Thay gre
in fact going out of the State for
their  livelihood.  Production of
about 10 lakh tonnes of foodgrains
has been lost during these months
for want of water. At the prevail-
ing prices, we have lost about Rs. 162
croreg of agricultural income.

On 3rd of August, we had the
Hindy religious festival. Tn  Tamil
it :s called “Adi Perukku’—w=:ter
fete. I quote from the Hindu gated
August 4, captioned “Parched river
bed mars woter fets”

“They came in thousands, young
and old, scores of newly married
couples, the local people, to have
a dip in the sacred Cauvery at
Tiruvaivary, “Adi  Perukkn”
on Sunday. But, they were sorely
disappointed, frustrated and shock-
ed.

“What g=pot23 +tha- waz ot the
cool and gw'ft flowna wat-rs  of
the river. but dry., parched. grey
sand-dunes. Theve was not a
single snot in the eight  bathing
ghats at Tirvvaiva=y where one
could even wet his heels.

¢“Tqo their sho~k, the crowds say
small children—mwwhna 1ngrally drag
small chariots, through streets this
dav—running raceg on the river
bed. Tourists who had come in
gpe~ial buses from far and near de-
cided to go to Tirukattupalli, 15 km

frr
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up the river in the fond hope of
finding some water there.

“A group of 20 was happy with
a bath from a motor-pump in a
nearby sugarcane field.”

There was no water in the river. Sir,
this is the present condition of miver
Cauvery in Tamil Nalu. Si-, our
D.MX. party and allies, the CPI, the
CPM, th: Kamarcaj Coagress and the
Forward Blo~k -epeated’'v requested
the Chief Minister of Tamil Nadu
and the Centre to have useful talk in
the Cauvery dispute between the
States of Karnataka, Kerala, Pondi-
cherry and Tamil Nadu. But no
action has been taken szo far. That
is why we have launched an agita-
tion. requesting the Central Govern-
ment and the State Government to
take immediate and proper action to
settle the dlspute. Since ng  actiom
has been taken, we have launched an
agitation. About 50010 peon’e have
heen arrested. Even then no action
has been taken to solve the nroblems
of starving peacants of Tamil Nadu.

Sir, the upvper rinarian the Karna-
taka State has conctrvet-d < many
dams. They have constructed the
Kabini Dam, the Hemavati Dam and
the Heorangi Dam which Aatri_
mental tg the interest of our State
arnd are against the 1724 Agreement.

The Kabinj Dam hac brep construc-
ted to impound 19 TMC of water. The
Herangi Dam bac  heen  ennstructed
to impourd 6 ™M of watar. The
Hemavati Dam has been constructed
to impound 34 TMC of watar, totalliry
to 59 MS.  According to the 1924
Acreement between the Stateg of
Karn=stakg and Tamil Nadu, the

narn

Kri-t=n=-i-mo- T)am has to bz con-
stre watet yn to the limit
of 45 TM" on'y.

MR. DEPUTY CHAIRMAN: Two
mimnites more,

SHRT T. R. BALU: Sir, this is an
imnnrtant matter.

Sir Aams havz heen ennstracted by
Karnatala ta hald R0 TN AP wrotar,
So, 14 TMC water is the excess differ-

enen, Tha tq thic thara 5. nn aivnlng

water. The government of Karnataks



61 The Arpropriation
(Shri T. R. Balu]
say, ‘We won't abide by the 1924
Agreement.”” The Agreement bet-
ween Karnataka and Tamil Nadu

is omuy to saieguard the interests of
Tamil Nadu, the lower riparian has
BOU tae rigdl 0f uslig Cauvery water
fo. ever. The Karnataka Government
has not got any r:ght to intervene and
to stop water flowing to Tamil Naduy,
as per the 1924 Agrecment. The
river is an inter-State river, If there
is any surplus water, it can be dis-
cussed by the States and could be re-
newed after 50 years, That ig the
essence of the contract. But due to
non supply of enough water 28
lakh acres in Tamil Nadu could not
b2 cultivated due tn irgafficient sup-
ply of Cauvery water earsing severe
drought.

So, 1 request the Central Govern-
ment kindly to intervene, to have
proper talks with those States, to
set up a tribunal according to the
Inter-State Water Disputes Act, 1956
and to form a proper authority to
implement the award of the tribunal.

Sir, we are having by-election in
Tirunelveli and Aruppukottai consti-
tuencies. Through you I would like
to draw the attention of the Election
Commission to the fact that the local
Government is misusing its powers.
After the election is on, a Public
Relations Officer-in-charge of Tiru-
nelveli has  been fransferred to
Madras. The Municinal Commissioner
in Tirunelveli Municipality has also
been transferred to Dindignl. An
Offic~r af tha Tou=izm a~d Nevalan-
ment denartment in charge of the
Tirunelveli junction has also been
transferred. 150 deep wells, new
Yoads and new bus routes are being
provided at Tirunelveli and Aruppu-
kottai cons*ituencies in violation of
the vules and regulations of the
Flection Commission. In the Tirunel-
veli Constituency thirteen candidates
are contectine. Two candidates had
been allotted symbols on 11th of
August, The very next day, within
twenty-four hours the Returning Offi-
officer ras changed their symbols, This

[20 AUG. 1986 ]

(No. 4) Bill, 1986 62

is against the election rules. This has
created apprehension among the con-
testing opposition candidates and they
feel that it was due to the interven-
tion of the Minister who is a candi-
date contesting from that Constitu-
ency. Otherwise Who is responsible
for this abuse of power? I request the
Government and the Election Com-
mission to take suitable action in the
matter and  transfer the Returning
Officer from that place so that free
and fair poll is held there.

MR. DEPUTY CHAIRMAN: Please
conclude.

SHRI T. R. BALU: 1 will take one
or two minutes more,

MR, DEPUTY CHAIRMAN: The
Heouse is adjourned for luznch til] 2.36
p.m,

The House adiourned for
lunch at thirty-two minutes
nast on> of the clock.

—_—

The House reassemblel after lunch
at thirty-one minutes past two of the
clock. The Vice-Chairman (Dr. Bapu
Haldaéay in thg (hair

SHRI V'THALBHAI MOTIRAM
PATEL (Gujarat). Mr. Vice-Chair.
man, Sir, I rise to support the Appro-
priation (No. 4) Bill, 1986 presented
by the hon. Finance Minister. There
is a provision of Rs, 24.25 crores for
currency. coinage and mint presses. I
would like to draw the attention of
the hon. Finance Minister that there
is a proposal to  set up a currency
paver mill at Baroda. As far as my
knowledge soes, the proposal has been
cleared by the Public Investment
Board. Sir, we are at present import-
‘ng rurrency Papers of more than
Rs. 100 crores every year. The cost
of the currency paver mill is less than
Rs. 50 crores. Therefore, I request the
hon. Finance Minister to expedite the
proiect of currency paver mill so thab
our country can save valuable foreign
exchange,

A jewellery export centre Was
sanctioned by the hon. Finance Minis-
ter in 1984, Afte~ that rnthing hes
happened. Sir, if the jewellery export
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centre is established at Ahmedabad
there will be export of jewellery to
the tune of Rs. 1,000 crores. When
our country is facing acute shortage
of forcign exchange. I think, such
project should be expedited.

Similarly, a Diamond Board at
Surat was sanctioned and Rs, 100
crores was earmarked for this project.
Although money has been granted, no
further steps werc taken to set up
this Board. I would request the hon.
Financt  Minister to expedite this
proposal also.

Sir, there is a provision for crop
_insurance scheme. This scheme should
be made applicable to all the farmers
irrespective of the fact whether they
have taken loans from cooperatives or
not. Those  farmers who have not
taken loans and managed within their
resources should also be given the
advantage of crop insurance scheme.

Sir, there s also a provision for
Cotton Corporation of India. This is
a Wwelcome step. The CCI is not
purchasing all the cotton, but they
are purchasing limited bales. ITn my
State, Gujarat, there are lakhs of
bales of cotton which ‘remainegd un-
purchased by CCI. The  Finance
"Minister should issue instructions to
CCI to purchase the cotton bales
which are lying at present in Guiarat
before the next crop comes into the
market,

Sir, there is a provision of Rs, 2.21
crores to construet houses for income
tax officials in Rajkot, We know
that in Gujarat a number of Central
Government offices are functioning in
private buildings. I feel that the
Government should construct their
own buildings instead of hiring
private buildings which are expensive.

Sir, I appreciate the policy of the
Government abou' edonomy cut.
There is a possibility of etonomy in
public sector units. I can give you
one example. The Headquarters of
Oil and Natural Gas Commission is
kept in Dehradun. In fact, not a
single drop of oil is produced in
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Dehradun. Oil is produced in
Gujarat, Assam and Bombay High, by
and large, but the Headguarters is
located at Dehradun,

Sir, I will quote the information
supplied by hon’ble  Minister of
Pctroleum in reply to my question in
Rajya Sabha on 1st August, 1986, The
Minister said that during the period
1-4-85 to 31st March, 1886, O.N.G.C.
officials at Dehradun performed 8100
journeys outside Dehradun. My
question was about the journeys they
have made to Assam, Gujarat etc, Out
of these 8100 journeys, 5800 journeys
they have carried out by air and 2300
journeys by rail ¥rom Dehradun
to Gujarat or Assam, the air journevs
minimum bill costs more than 2000
rupees per trip. Besides this, their
stay in Ahmedabad, their stay in
Baroda and their TA/DA will cost
lakhs of rupees to the exchequer, Sir,
these are the journeys performed by
the high officers. I do not know, how
many journeys have been performed
by other junior persons in the ONGC.
Besides this, they are using their
helicopters also. Sir, in this way, it
shows that crores of rupees are being
spent for the journeys performed by
officials. This can be saved. ONGC
should set up two Zonal offices—onc
in Gujarat and one in Assam and
senior  officials  should be posted
in  both these offices to look
after the work of the O.N.G.C. It
‘s not necessary to keep the Head-
quarterg in Dehradun. Gujarat office
can look after Bombay High also.
This way, expenditure of air trips
and other things can be reduced. So,
I request the hon. Finance Minister
to consider my suggestion seriously.

Secondly. there is a provision of
public sector enterprises also. Public
Sector enterprises require support
from all the corners. At present,
some of the public sector enterprises
are not functioning efficiently and
they are making huge losses espe-
cially Sieel Industries, Coal Indus-
tries and Textile industries. I had
visited some of the public sector
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units and I am convinced if the
Trade Unions cooperate with the
pubtic sector enterprises, then a num-
ber of units can be made viabl, Gov-
ernment showd try to seek the co-
operation  of the trade unions. In
most of the key industries. trade
unions are dominated by the leftist
trade unions and unfortunately, these
leftist trade unions are not coopwrat-
ing with the management and they
are always instigating the workers to
g0 on strike or to go slow. There
should be moratorium on strikes and
Jockouts at least for the Seventh Plan
period to sce that these public sector
industries becdme wviable and some
way has to be found out to get the
cooperation of the trade unions, at
least, in public sector industries.

Then, there was a proposal to put
up a currency press in Baroda but
now, I have come to know that it has
been shifted to Pangarh, West Ben-
gal. If my information is correct,
Pangarh is ahout 75 kmg from inter-
national border and whether to set
up a currency press near the iater-
national border is right or not, I can-
not say anything. This should be
examined by experts. Tt should not
be at least mear the international
border. I perconally request the hon.
Financa Minister tq examine whether
the setting up of the currency press
near the international border is right
or not.

SHRI NIRMAL CHATTERJEE:
Mr. Vice-Chairman, Sir, I thank you
for giving me thig early opportunity
to make some comments on thig Ap-
propriation Bill. More or less this
is taking the shape of a mini-budget
digcussion. 1 will also take some
liberties in this regard. But before
I branch out, let me express my sur-
prize at one or two omissiong in the
supplementary  budget. Sir, this
Apvropriation Bi'l will lead to an
additional net exvenditure of Rs.
664 crores only. Of course, thic net
hag come after credit has been taken
for receipts and recoveries of amounts
to the extent of Rs, 652 crores Now
thea fact that <0 much ic being re-
covered or can be reallocated does
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hot speak higniy of the budget-mak-
Ing expeilise 0f the Goverament,
wiucn ule new Munister of mxpendi-
ture might take into account. Apart
irom tnat, wnat surpriseq me, waen
we heard that a suppiementary bud-
get was bheing placed, is that there
s no provision for any additional
expenditure on education. I will re-
mind the House that in the last ses-
sion when the Minister for Human
Resources Development wag piloting
the Bill, he took pride in the new
education policy and wanted all of
us to be glag that the Prime Minister
had requested the Planning Com-
mission to find out an amount which
would be equal to 6 per cent of the
total budget tp be provideq for the
new education policy. There is not
an iota of that amount provided in
this budget. This is apart from the
fact that Mr. Vishvjit Prithvijit Singh
has mentioneq a whole area for
which adequate provision should have
been made and it finds no mention
in the expenditure vpattern of the
Government. If apart from all these,
an amount of Rs. 664 crores is to
be provided, I want the House to
ponder what would be the amount of
deficit. Please add to thig the sum
of Rs. 1,200 crores which hag heen
estimatvd to be the charge on the Gnv-
ernment of India account because of
the award of the Pay Commission.
After al' this, should or <hould not
the House shudder to think what is
going to be the guantum of deficit in
the budget which ha: alreadv been
estimated. in the budeget provosals,
to be more than Rs 4000 crores?

I know he is Minister of Exnendi-
ture and he ig not Minister of Rev-
enue, and the heaq Minister is not
there. They will say that income-
tax collections were very high. I
will come to that later. But, at the
outset, let us appreciate what is going
to hapnen to our budget in terms of
expenditure. While education has
not been provideq for while the
employees® additional emoluments
have not been provided for, in their
place what hac been provided for?
Jagesh and Raoof are too busy with
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othey tonings. They could not even
reter to tmis. You are spenamng a
very umali amount on one item. Mr.
V. P, Singh very often tells us:
why worry about these small
amounts? Therefore, a3 small amount
of Rs. 53 crores has been provided
for g great service which the coun-
try immediately needs, that is, the
Helicopter Corporation of India.

SHR[ JAGESH DESAI; I mention-

ed aboug it.

SHRI NIRMAL CHATTERJEE:
You have mentioned it? Thank you
very much. Sometimes he belongs

to our category. So, you imagine it.
There is g gaping deficit, an increas-
ing deficit. In that context you
have the wisdom to spend Rs. 53
creres on the Helicopter Corporation
of India, without which not a single
individual—the Minister wi'l agree
with me—would be starving in our
country,

'ne second item which I may in-
dicate—tmus couid be a prontable
tem—is that you have provided ifor
Ks. 30 crores 1ior acquiring those
properties which have been sold
beiow their market value by a cer-
tain percentage. Now, this year's
Budget provides that you will ac-
quire only if such valuation of the
property is above Rs. 10 lakhs. Kindly
see how many properties you are
going to take if the worth is Rs, 10
lakhg or more, The estimate is Rs, 30
crores—each crore will get you ten
such properties—which meang you
will be getting in the country no
more than 300 properties which in
terms of your past record, is worth
noting because in the course of the
last twenty years you have been
able to acquire only 16 properties
despite the provision being there in
the Income-Tax Act for so long. But
I say this is a profitable venture if
you could spend more, if you could
provide more. If you could acquire
property, then two things will hap-
pen. That will <ave much of your
expenditure on other properties be-
cause you will buy them at the same
price and no more. Secondly, this
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wil] hit the black-market operations,
transactions, of land. You hasitate
to provide no more than Rs, 30 crores
while you are prepareq to provide
Rs. 60 crores for Helicopter Corpora-
tion of India. Thig is what I want
the Minister to ponder over.

Then there ig a third expenditure.
I believe Jagesh’s attention should
have been drawn to this also—not
yours; to yours I will come later—
that is, you are spending Rs. 2 crores
on Scooters India Limited. Is it not
a shamefu] thing that Scooters India
Limited was establisheq on the basis
of wholesale purchase of the Iialian
firm and since then it is running in
losses and never could it get away
from the colour red which is our dear
colour? This is the situation and
you allow this. This is your hand-
ling of the public sector. You allow
all kinds of foreign collaborations in-
cluding Lohia Machines ang others,
and they are flourishing, they are
garnering huge amounts from the
public and you have to provide Rs, 2
crotes from the exchequer in order
to subsidise the losses of Scooters
India Limited. Is that the public
sector policy? I wil] come in this
context to NRIs to which he made a
reference in the morning. This is
not strictly under the Finance Minis-
try but since the Finance Ministry
does out money for public enterpri-
ses, the Finane: Ministry is pro-
viding some money even in this
Appropriation Bill. it becomes rele-
vant here. The House shoulq know
that it is not in ®RI business at all
that this comes, the consultancy firm
referred to by my learned colleague,
Mr. Guruvadaswamv., It is a one-
man company. “The Management
and Technologies Inc.” in the United
States—thig is the name—"“The Mana-
gement andq Technologies Interna-
tional Tne” That INC mav be fami-
liar: it ale, ctands for Indian Natio-
nal Congress. But hera the suffix
used is ‘incormorated’. The Indian
comoany hag hacoma a limited com-
pany The suffix wueed is LTD. Do
von knowr  the provisione in that?
This company has been floated by



69 The Approp iation

Mr, Pathak with 100 per cent shares.
Then 1t 1s proviaeu—(a) that shares
wowd be gwen to Nilg but 5] per
cent of tne snares of this incorpora-
tion will remain in  tne hands of
M, S. Pathak—tnat meang he alone
wiil controy this Management and
Tecnnoiogies  internaouds; (b)—
this incorporation provides for ano-
ther magic 51 per cent; it says—that
it will enter into agreements and col-
laborations with Indian ventures. It
is in termg of the corporation ijtself,
where this company will have 51 per
cent shares, whether you agree or
not, whether the public s:c.or en-
terpriseg agree with it or not some-
how, Sir, it ijs the Cabinet Secretary,
in consultation with whom this Mr.
Pathak has floated this company even
before they entered into an agree-
ment, That means what? Now, in
India, a joint sector venture comp-
any is being formeq and that s
only, in their interpretation, ¢imit-
ed’ one ang the shareholders of this
company are the various public sec-
tor enterprises whom you are financ-
ing. But, as per the termg of that
incorporation, they cannot have
more than 49 per cent of the share
of the joint venture. Sir. what does
this mean? It means simply this—
forget about the other things like
technology, non-resident  Indians,
etc.—that one individual, one indivi-
dua]l only, will control your public
sector core industries, This ig the
kind ¢f agreement that you are en-
tering into and it is to these public
sector enterprises that you are pro-
viding funds also. Whom do you
want to help? Who ig taking you for
a ride? And, Sir, whg is this gentle-
man, the most patriotic gentleman?
He was a Member of the Planning
Commission. You gave him that
appointment, And it is because of
patriotism that he hag left the coun-
try and it is because of patriotism
that he is coming back with thig kind
of control. This is what the House
and the people of this country have
to believe.

SHRI JAGESH DESAI: It js not
Iike that. (Interruptions)
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SHRI NIRMAL CHATTERJEE:
Just a minute. We ameng that the
Ministerg should get a pay much
less than that of the punic sector
executives. We demand and we sug-
gest also that the Members of Parlia-
ment, even when their szlarieg are
increased, must be sacrificing, at
least must appear to be sacrificing,
before the peopie and they have to
indicate and prove glso that they
are patriots. But' this person, who
was a Member of the Planning Com-
mission, for a few dollars, hag fled
this country and is trying to come
with control over the public sector
enterprises.

SHRI JAGESH DESAI: 1 think
this is not correct. (Interruptions).

o wAT wrw (gamor) ;o siwg,
AW qTEE A AT A § & & g
FT FTIT ALY 3 WX AV T § 5
a9Fl fewe G F THIT W
IEHT JTT-FTL A7 AFT I 7T F1&9
T wtar g, & uwar § & a3
wathae ara agi g 1

3T T FITAET ¥ THFT TRAYST
FIAT TR |

SHRI NIRMAL CHATTERJEE:
Thank you for your objections, Mr.
Minister. But I would like to draw
your attention to one thing. Perhaps,
Sir, this morning he wag also here.

He ig so forgetful that he doeg not
remember what was saig in the
morning,

) wew ®IK ; WA, 9g A1TIT
I sufga &1 9T F @ §, A TG 9%
fedz 5 & fag 481 £ 1

SHRI NIRMAL CHATTERJEE:
All right, I will learn from yoy how
many times it is useful to mention
the name of an individual. Once or
twice? I will do exactly that. But
the point that I am making is only
this that, on the one hand, you waste
money on the Scooters India Limit-
ed and, on the other, you enter into
an aereement with this kind of an
individual-no NRI business; NRIs
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wil] come—and he will have control
over your public sector enterprises.
I wanteg to make thig point only
this morning, but I was denied the
opportunity this morning to do so.

Now, Sir, I will come t5 another
point with which he is not directly
concerned, but his zenior colleague,
ithe Minister in charge of Banking,
or their head colleague, Shri V. P.
Singh, might advise him as to what
to do. It is not merely in the man-
ner, as Mr. Raocof Valiullah has
pointeg out, that the Centre is dep-
riving the States. But I am some-
times surprised or sometimes am led
to believe that the Finance Ministry
has somewhere lost its mind entirely
or, if I do not make this assumption,
I must say that it is diaboloical in
its game. He has mentioned how
through just one change in the pro-
visiong for investment of funds the
Stateg are being denied. T wil] men-
tion another instance.

You know about the bonds, about
the Public Sector Bonds. Now, Sir,
these Bonds are being floated ang it
has been mentioned in the Press,
firstly, that it is at 14 percent inte-
rest rate with some tax-free compo-
nent, up to ceven thousand rupees,
and that isg nothing unusual. It is
also provoseq that ‘hey will float
bondg at 10 per cent rate of interest
with unlimited freedom to avoid taxes.
It is provided for that this return
wou'ld be entirely tax free. The pri-
vate sector will garner funds on the
basis of 15 per cent. The public sector
will garmmer funds from those section
of the povulation who will not be
getting 15 per cent  because
they don't pay taXes. But when
you say vou will get this, what does
it mean? It means that income-tax
eollection would be reducad. If in-
come-tax collections are reduced in
the name of providing funds to the
public sector, who loses? The entire
direction of the fiscal measures geems
to be, as he has pointed out, that by
trving to vprovide this tax relief, you
are depriving theh States on the one
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hand and you are helping the very
rich to avoid taxes on then other hand.

Mr. Salve is not here. I believe he
wgs correctly interpreting the Finan-
ce Minister. I say it has become n:ind-
lecs. He has used the expression that
excise-duty evaders would be given
the concessions. In ‘fact, all of them
were not evader, Yput avoiders, He
agreed to it later when I interjected.
Just imagine. On excise-duty also you
are allowing them to get away with
certain amount of collectiong we gll
know that 45 per cent of exise-duty
collections go to the States. (Time
Bell rings) in one after another noti-
fications, hundreds of crores of rupeass
have been hundreds of crores of rupees
duty operators. Another Bill is com-
mg‘in which retrospectiively—can you
imagine retrospectively'—excise-duay
which have been collected from the
consumers by the firms will be return-
ed to the firms, They will make a
profit. The other Bil] is coming. The
estimate is only that of 5 crores. But
who will get these 5 crores? The
consumers or those who are tax-eda-
ders? The evadere will get 5 crores
who have already collected this am-
cunt from the consumers. It is in this
way that they criticise and supoort
the Avpropriation Bill. I criticise and
consictently oopose this Appropriztion
Bill. Thank you, Sir.

SHRI GHULAM RASOOIL MATTO
(Jammu and Kashmir): Mr. Vice-
Chairman, Sir. We are going to con-
sider the Anvrooriation Bil' No. 4 of
1986, The Budget has been passed by
us only a few months back and it
is the Fourth Approvriation Bill to
the tune of 1318 crores that is coming
tc us to be passed. When I was Inok-
ing at it just now, it reminded me of
the 50s when the total Budget of the
Union Government was roughly
ahout 1500 crorves, It is the Fourth
Apvropriation Bill that is coming to
us for bejng spent over and above
the amount already approvriated by
ur in the Budget. As Mr. Nirmal
Chstteriee hag correctly pointed out,
I can ynderstand that an expenditure
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of 245 crores is an exigency that has
arisen because of certain defence ex-
penditure. I can also understand fur-
ther 100 crores that have been spent
o defence, But I fai] to understand
how Rs. 70 crores have been ear-
marked for the Ministry of Indvstry.
It takes a lot of tjme to plan an in-
dustry, to prepare the project report
and to make a provisions for that.
After that it come up for cons Aera-
tion by the Government and the same
iz appropriated in the Budgel. This
meang SOme exiraneoys circumstarces
m certain areas of Government have
come in, and I would request the hon.
Finance Minister, particylarly the
Minister for Expenditure to put a
stop to such expenditure which has
not been envisaged in the Budget.

SHRI JAGESH DESAI: It is
subsidy,

SHRI GHULAM RASOOL MATTO:
Subsidy on what?

SHRI JAGESH DESAI: For the
industries to be taken to the back-
ward areas.

for

SHRI GHULAM RASOOL MATTO:
If it is exusively for subsidy. then I
can understand. What 1 find 15 that
it is charged to the capital also. I hope
the Minister will react to it as to what
exactly it is. Sir, there is one thing
which I have not been able to vnder-
stand, Sir, there is the Ministry call-
ed the Ministry of External Affairs.
It is the Mijnistry which hag the
varaphernalia in all thy countries of
the world and you know how much
we have to spend, And there may
be an exigency for one crore of rubees
hera or one or two croreg of rubees
there. But 5 furthér sum of Bs 25
crores is sought for the Ministyy of
External Affairs (Interruptions) if I
am pot wrong, it is Rs. 25 croves.
Fjther it is a misprint or if it is not
a misprint it is Rs. 25 crores. Oner
and above the cmount envisaged ear.
lier in the Budget, I do mot know
what exigency hag arisen thar you
ave giving this amount of Rs. 25
crores to that Minjstry., I have rot
been able to understand this, You may
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kindly enlighten me. I can under-
siand the Ministry of Finance naving
to spend a further sum of Rs. 11
crores. And as my friend has sad,
Rs. 30 crores are to be set apart for
acquisition of property which ji; un-
dervalued or things like that. But
I have not been able io understand
a further sum of Rs, 355 crores on the
{het e Finance Mnistry has to spend
wealth-tax, I can uaderstand the ex-
capital account, You kindly exvendi-
ture over and above the Budget I
cany understand that an amount of Rs.
30 crores has been earmarked for the
expenditure of Rs. 11 crores. But how
is yt that Rs, 350 crores are earmark-
ed? This may kindly be explained lo
e,

Sir, a sum of Rs, 25 crores has heen
earmarked for the Fisheries Depart-
ment. Again I fail to understand that
how such a huge sum over and above
the budgeted figures has been ear-
marked through this Appropriation
No. 4 Bill. I have not gone through
the No. 2 and No. 3 Bijlls, and I do
not know whether there is any mro-
vigion for thig in those also. I would
like the Minister to enlighten me on
this, Mr, Gadhvi, I may remind you
that certain pojnts raised by us hete
which may related to your Ministry
but which are being mentioned here
note of are passed on to the Ministries
concerned, I would like you to take
note of this. Out of these 25 croves
how much is earmarked om this Bi-
malayan rivers cold water fisheries.
Hlow much of thig amount 1s going
to be spent in Himachal Pradesk,
Jammu and Kashmir or the upper
reacheg of Uttar Pradesh? And a sum
of Rs. 85 crores is sought to be spent
un currency, coinage and mint. I have
Zusl now come from Kashmir, There
was thig Ig festival. And I may tell
you, Sir, that there is an acute short-
age of one rup2e and two-rupee notes
in all parts of the country. I can
uvnderstang the shortage of coins.
Vour colleague, Mr. Janardhan Pooja-
ri has assured us that the shortage
of coins wil' be met by the imports as
well ag through various new sciiemes
that are under way. But the shortage
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of one rupese and two-rupee notes is
being felt very much in smaller citjes
end towns and particularly in the
far-flung areas. I would request you
to kindly ensure that one rupee and
two rupee notes are sent to smaller
tcwns, not merely to the State capi-
tals, Sir, my friend hag already spok-
en about the education, I will not like
to dwell on it further. Sir, I would
not like to take the time of the ¥House,
But I would request the Hon.
IMinister to en.ighten me on the few
points that I have raised is connelted
with the huge expenditure of Rs.
1,318 crores which has been taken in
ihe Appropriation Bill No. 4. It is an
amount over and above Appropriation
Bill Nos. 1, 2 and 3. Thank you, Sir.

THE MINISTER OF STATE IN
THE DEPARTMENT OF EXFPENDI-
TURE (SHRI B, K. GADHVI): Mr,
Vice~-Chairman, Sir, twenty hon Meri-
bers have participated in thig discus-
s10n and I hjghly appreciate and I am
thankful {¢ all of them for raising va-
rious important national fiscal points.
So far as the points raised by hon.
Members pertaining to variougs Minjs-
tries relating to their States or specific
problems are concerned, I may men-
tion that they will be scrupulously
attended to and passeq on to respec-
tive Ministries attend to  them
under intimation to us.

Sir, before I dwell upon the points
vwhich are commonly raised by vari-
oug Members, 1 will first deal with
the point raised by Mr. Matto regard.-
ing the sum we have taken for the
Ministry of External Affairs, He rais-
ed certain doubts ag to why we are
asking for such a large amount for
the Ministry of External Affairs, I
may inform the House and I am glad
tc inform that our role in helpjng the
developing nations and frontline
countries of Africa is very great sig-
nificance and it is also being apprecia-
ted by the entire world. As the Hon.
Member and this august Houze are
aware of the fact that in couniries
around the Sahara there wag a very
acute famine and people were dying
for want of food India came to the
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belp of African countries jn a very
great way by providing them with
wheat ang therefore this amount we
inave asked for is to meet that cxpen~
diture and if the House is inlerest.d
I will give the break up of this am-
ount of Rs. 25.08 crores that we have
asked for. In fact, this amount has
heen asked for supplying wheat to
these countries; ten thousand tonves
of wheat we supyglied to Somalia, 22,41
tciines of wheat to Sudan, 57,038 ton-
neg of wheat to Ethiopia, 5,000 tonnes
of wheat to Kenya 5,472 tonnes of
wheat to Tanzania, 10,000 tonnes of
wheat and 2,000 tonnes of gram dal
tn Mauritius and jncidental expenses.
Therefore, the House would appre-
cizte that for starving nationg we have
gone to their help,

SHRI NIRMAL, CHATTERJEE: No-
thing to Nicaragua.

SHRI B. K. GADHVI. So,
should not raisz the eyebrows.

SHRI GHULAM RASOOL, MATTC:
Sir, this is a money well spent.

one

SHRI B. K. GADHVI: 1 hope you
will aprrecjate that every pie has heen
rroperly spent,

Now, Sir, a very common gquestion
has been raised about the eccnomy
of the country and the role of the
public sector undertakings where we
have invested a huge amount. It is
accepted by all including our Prime
Minister that public sector undertak-
ings have to perform well and they
have to deliver the goods. Some of
the public sector undertakings which
ara the corg industries and which ray
the infrastructure for our country are
of special signiticance, Because We
have given them their proper nlace we
van today with pride say that we can
stand on oyr own legs. Look at the
steel industry, coal industry and other
industries which we have natinnal-
ired with a view to protecting the
interests of the labourers for whom
my friend sitting opposite has alxays
been vleading greater attention. HMut
wealth-tax. T can understang tle ex-
let me inform the House that qow, a
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lot of monitoring is being done wijth
regard to improvement in manage-
reent, with regard to improvement .n
stpply of inputs, with regard lo ia-
provement in reducing inventories
and to bring about more congenial
snd conducive re.ationship between
the labour and management. My
friends would also agree thai wa are
ail trying to make these pubic sector
undertakings more viable and capa-
Yle of rendering more help in the
economijc sector of the country, Rut
still, however, we would wish that we
are able to bring in more and mcre
improvement. There ig still wmmrch
more Scope and room for improverrent
ang it would be coming sooner than
expected and criticised about by the
other people.

So far as industries are coscerned,
Mr, Matto raised a poini. He spoie
last but I am referring to him first.
And he referred to provision of Rs. 70
crares, It is precisely, what Mr. Ja-
gesh Desai rightly pointeq out for
subsidising the new industries set up
in the ‘No Industry Districts’ and,
therefore, with a view to have a
balanced developmant, and for the
removal of imbalances, the hon. Mem-
bers would agree that subsidising of
industries in the ‘No Industry Dist-
ricts’ is imgerative and that is why we
have come fir this additional provi-
sion.

Out of the total demand of Rs.
131818 crores, the real expend;ture,
ag Prof. Nirmal Chattrriee rightly
vointed out, is only to the tune of Rs
663.89 crores.

For Defence services, an amount of
Rs. 400 crores are earmarked, The
House would appreciate that we can-
not afford any economy over tl'e ex-
penditur. for defence, in view of the
threat perception where everybody is
ss much concerned, We have to gpend
this amout and that is whv I am very
havpv that so Aar that major jtem of
Rs. 400 crores is concerned. netoedy
has raised a voint and I thiuk it is
the aporeciation of the serviceg ren-
deved by our defence forces that is
manifesteq in this House. hecause no-
‘body has raised a point about it.
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I am first answering the poinis rais-
ed by various hon, Memberg gn vari-
ous items but I will come to the other
aspects a ljtt.e later. Now, so far as
agricultural sector is concerned, the
House woulg agree that agriculture is
very vital angd it js the mainstay of
Our economy.

SHRI B, SATYANARAYAN RFD-
DY (Andhrg Pradesh): And th:at has
Leen neglected,

SHRI B. K. GADHVI; No, it has not
been neglected. Against the vagaries
of weather, the drought, the tamine,
the floods ete. uptil now there was
no security, Agriculture was not at
all covered py insurance. Bu! we
starteq it now, Last year, from all
over the country, insurance claims
came to the tune of Rs. 101 crores.
About Rs. 20 c¢rores worth of ciaimsg
were not found to be admissibie; byt
Rs. 81 crores have been disbursed to
the farmers by way of insurance cove-
rage. For this, we have asked for Rs.
15 crores and the rest would be
managed by the Corporation and in
other ways. I agree with Mr. Patel
the scheme covers only the lrop and
not the agriculturists, I do appieciate
that a person who hag put in cvery-
thing out of his own sources into agri-
culture and if his crop is destroyed
famine or drought, then
perhaps, if there iz no coverage for
his losses, he is rendereq destitute,
A comprehensive scheme is desirable.
There was also a suggestion that the
village as a whole should be teken as
a unit. But the answer lies in the facg
that we should have primary co-ope-
rative societies and agricultural credit
societies in the villages and through
coverage to all the crops, Some of
them we can ©provide insurance
machinery, some institution, should
be there which would take care of
the interests of the farmers in this
regard, Members would aporeciate
that the Corporation as such cannot go
to each and every farmer. I may in-
form the House that besides agricul-
ture we are proposing to cover horti-
culture also, This time we are laun-
ching a pilot scheme in the case of
apples. We will examine this, we will
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see how it functions and then, if need
be, it will be extended to other areas.

Mr, Matto mentioned about fishe-
ries. As you will see from the Bill,
the amount allocated ig Rs. 25 crores.
This is for the purchase of trawlers.
I am sorry, since trawlers cannot ope-
rate in the Himalayan region, they
may not be available tg you. Here,
yoy should consider our vast coastline.
It is a means of livelihood for our
fishermen, These t{rawlers are being
given to them.

A point wag raised about mints ete.
Then, art and culture. I agree with
Shri Vishvjit Prithvijit Singh  that
our heritage has to be preserved, pro-
fected and maintained. 1 have taken
note of what he szid, I can assure him
that everybody including our Prime
Minister is anxious that our cultural
heritage should be preserved and
protected. I can also assure him that
financial constraint would not he
allowed to come in the way of preser-
vation of our art{ and culture.

Then, a point was made about civil
aviation, in regard to the Helicopter
Corporation of India. You would
agree that looking to the topography
and geography of our country, speci-
ally, when we are making a Hercu-
lean effort for exploration of oil, we
do need helicopters so that we lan
have access to the remote areas which
are, at present, inaccessible as well as
for exploration of oil on the high seas
and elsewhere. Presently, we are
hiring, but it is not enough. If the
opinion of Mr. Chatterjee is that
we should not have any advanced
means of transport, that we should
move only through kutcha roads and
by using carts ete., until every person
is elevated to that status, economic
status. where he can afford to fiy in
a helicopter or something like thaf,
it is a different matter. When a multi-
pronged attack is being made for the
development of the country, for
combating poverty and for raising the
standard of living of the people, the
Helicopter Corporation of India is
only a small ingredient in it. It is not
meant for providing luxury. Only
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when you feel that something is
essential you suouid money on it, Mr.
Chatterjee’s viewpoint of ultra-socio-
logical and ulira-leflist viewpoint may
be ot Utopian cogency, but is not that
much realistic,

One point that was made by hon.
Members related to drought. Andhra
Pradesh Members, Tamil Nadu Mem-
bers and others raised this point. So
far as Tamil Nadu is concerned, I
may assure the House that 3 team is
going shortly to visit that State to
assess the damage and see what assis-
tance is to be given. About Andhra, a
team has already gone there. With
regard to the floods, there were some
altercations this morning but the Pri-
me Minister has very rightly and ge-
nerously announced the  assistance.
There was objection to the word
‘generously’, but 1 may say that il
you entangle the whole position into
the procedural wrangle then perhaps
it might be delayed, but with a view
to giving relief the amount has already
been declared as a ways and means
amount and ..

SHRI RAOOF VALIULLAH: Sir, in
the Five Year Plan you have earmar-
ked Rs. 1047 crores for calamity
but you have already spent half of it
in the first year itself.

SHRI B. K, GADHVI: 1 am
ming to it, do not be impatient.

SHRI B, SATYANARAYAN RED-
DY: 1 raised the point about drought.
Andhra Pradesh Government
has asked for about Rs. 300
crores to undertake the relief works,
but the Central Government has pro-
vided only Rs40 crores. And then
you are referring to the recent floods.

SHRI B. K. GADHVI: 71 have get
your point. Whatever may be the
demand, I think there is a procedure.
Whenever there is a demand from
any State, a team consisting of various
officers from various departments,
agriculture, rural development, finan-
ce, ete, visit the State. They sit with
the State Government officers, examine
the whole thing, visit the area, make
their own assessment and then present
a report as to what help is to be given.

CO-
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The report is then scrutinised by a
high-level committee of the Secreta-
ries and that Committee recommends
whatever is tp be given. The States
may make any demand but....

SHR] B. SATYANARAYAN REDDY:
The Committee has already submitted
the report,

SHRI B. X. GADHVI; It is not the
case only with Andhra Pradesh. It
may be Andhra Pradesh or Karnataka
or West Bengal or for
that matter any State, so far as the
drought relief is concerned, the pat-
tern, the procedure and the approach
is the same and there is no partiality
or impartiality to anybody.

Now Mr. Raoof Valiullah drew the
attention to the calamity retief fund.
Of course last year the drought was
very acute in several States. We wish
we could have spent g little less but
unfortunately, it was not so. But so
far as the amount is concerned, you
have not to worry because we have a
provision of Rs, 270.37 crores in bud-
get estimates of 1986-87 for Central
Assistance in the form of Advance
Plan assistance for drought and non-
Plan grants for floods, cyclones, ete.
ag well as for Centre’s contribution
to the Margin Money of States. Besi-
des, we have also a budget estimate
provision for 1986-87 of Rs, 800 crores
under ‘Ways and Means Advance’ out
of which advances are given to State
Governments to meet the immediate
relief expenditure.

Thus I can assure the hon. Members
that we have adequate funds for Cen-
tral assistance for natural calamities
and if additional funds are required
supplementary grants will be obtained
in the subsequent batches, but. for
want of money no drought-affected
States would be allowed to suffer and
every assistance would be provided
to them. (Interruptions) If neces-
sery, Helicopter Corporation will be
‘lying’, what is wrong about it—
‘flying’ on relief work.

So far as Cauvery water dispute
between Karnataka and Tamil Nadu is
concerned, very soon a meeting is to
be convened where some solution will
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be found out. I agree that so far as
the question of water is concerned,
it is a national wealth and it should
be utilised for national purposes
Parochial approacheg and only regio-
nal approaches wth regard to inter-
State rivers or International rivers,
going to help the situation.
The Prime Hinister also brought this
to the notice of all Irrigation Ministers
when recently, about a month back
or so a conference was held in Delhi.
It is unfortunate that some States in
which there is excess water do not
allow it to pass on to the other. That
should not be so because in some
issues which are national issues the
regional and parochial view should
gain a subordinate position and not a
paramount position. But I assure
the House that after the meeting a
legitimate approach would be made.

Shri Chita Basu raised the point
about the rupee. Let me clarify and
let me assure him that rupee is not
going to be devalued. His apprehen-
sions are misplaced. Sgo far as his
suggestion or his aim at projecting
that under the pressure of the World
Bank we are liberalising imports is
concerned I may assure the House
that at the cost of national interest,
nothing would be done and nothing is
being done. Byt there is a trade gap.
And for that new efforts are being
made. So far as exports are concer-
ned, the House will very well appre-
ciate that there are manvy constraints
and in international competition there
are so many difficulties. We have %o
meet them. We are promoting exports
and minimising the imports. Wherever
there is no need, we do not just allow
imports in a very loose manner. So
it would be a wrong terminology to
say that liberalised imports are being

allowed. Only justified imports are
being allowed.

One hon. Member raised the point
about remunerative prices to the far-
mers. And for cotton also. I may
say that so far as cotton is concern=ad,
Mrs, Patil, who made her maiden
speech, spoke much about agriculture
and showed great concern for it. I
am very happy that she is very keen
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to have concern about agriculturists.
So far as Maharashira Cotion Corpo-
ration is concerned, there is a monopoly
and therefore the Cotton Corporation
of India is not allowed to eunter
Maharashtra State. The State
and NTC have purchased so many
bales—some good quantum—c? cotlton
from the Maharashtra Cotton Corpo-
ration and next year also the Mahara-
shtra Cotton Corporation and Maha-
rashtra Government have agreed, with
regard to procurement prices, that
there would be g uniform level along-
with the CCI. That is a very happy
sign; otherwise it unnecessarily crea-
tes imbalance and some conternation
between farmers and one State and
another State. This year the CCI has
come in a big way in procuring cotton
from the farmers. Mr. Raoof made the
point that certain bales of cotton are
not being purchased in Gujarat from
the cooperative sector.

SHRI RAOOF VALIULLAH: Rea-
dy pressed,

SHRI B. K. GADHVI: That is what
I said. I said “bales”. Bales can be
only with the ginning industry and
pressing industry. I will certainly
pass on his desire to the CCI and we
would try to use our good offices to
bale them out.

Shri Jagesh Desai asked for aboli-
tion of IDBI and other institutions.

SHRI JAGESH DESAI: Talking
about cotton, I said that in Maharash-
tra, the scheme is extended every
year by the Central Government. we
want it to be permanent.

SHRI B, XK. GADHVI: You can have
a permanent scheme.

SHRI JAGESH DESAI: Yoy are
not giving it. If is extended for one
year. Every two years we have to
go tp Government and there is a
time'ag. We want the scheme to he
permanent. It ig in the interest of
the farmers. Thal ig what I have
3aid. .
SHRI B. K. GADHVI. As Minister
of State for Finance I may say that
Maharashtra Cotton Corporation has
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paid this year—I do not know about
last year-—something more thag what
Cotton Corporation of India used to
pay and therefore Maharashtra Cot-
ton Corporation has much more stock
than even the total production of
Maharashtra State, as the farmers
from neighbouring States came and
sold it to them. And, therefore, there
were some difficulties, But this time
we agreed that all over the country
there should be a uniform price
policy and that the procurement
price also should be common, They
have agreed. That is a good sign.

Mr, Chitta Basu hag raised one
poin{ about the Jute Corporation.
Now harvest has started, and jute
hag started coming into the market.
Sp far as the procurement by the
Jute Corporation of India is concern-
ed, we would certainly inform the
Jute Corporation of India, and we
would not wish that farmers should
scll their jute at a distress price. The
procurement price which ig declared
would be made available to the far-
mergs, and the Jute Corporation would
purchase jute from the farmers. We
will tell them to do it.

~ SHRI NIRMAL CHATTERJEE:
One request, Already jute ig being
sold. It is distress sale. And the
JCT hag indicated that before ten
days they would not be able to enter
the market.

SHRI B, K. GADHVI. They have
to walit.

SHRI NIRMAL CHATTERJEE: No.
The Jute Corporation has said that
for ten days it will not be able to
enter the market. In the meantime
the poorer peasantry is selling jute.
Can you do something for them?

SHRI B. K. GADHVI. Can they not
wait for even ten days?

SHRI NIRMAIL CHATTERJEE:
They do not have Minister’s salary.
Thig is known as distresg sale. You
yourself are a teacher. You know,
distress sale implieg that they cannot
hold on to their stocks. Can you not
help ug in this direction? I mean the
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growers, We would be grateful to
you.

SHRI B. K. GADHVI: I will find
out the position ang inform you in a
day or two.

SHRI NIRMAL CHATTERJEE:
Thank you.

SHRI B, K, GADHVI: One point
was raised about the poor power-
generation performance. That is in
the eastern sector. That ig really so.
Our total capacity in this.. .

SHRI JAGESH DESAl: You are
talking about the IDBI, are not you?

SHEI B, K. GADHVI: I am coming
to it, don’t worry. Power is very
important.

The power sector performance is
to be improved. It is true that we
would need additional power also.
In the eastern sector also some per-
formance has been made, But a lot
uf other things are to be done. Power
which wag available, actually avail-
able, to us, was not up to the expec-
tation. In Bihar, in West Bengal, in
Orissa, in the DVC etc. the power
generatlon was not proper, but now
it is being stepped up. If the hon.
Member who rajsed the point, wanis
the figures, I will be in a position to
give the total figure also,

An Hon. MEMBER: The average
generation should be stepped up.

SHRI B. K. GADHVI: We expect
it to be 53 PLF. It is a little less.
Parficularly in the eastern sector it
is a little less. It varies from 45.
Somewhere it is less than that, The
PLF of the thermal stations in Bihar
ig 34.1; the Damodar Vallery Corpo-
ration, 49.4; Orissa, 31.7, West DBen-
gal, it is 42.2. Sg, here in the eastern
region it comes to 42. In the northern
region it comes to 49.8. In the wes-
tern region it comes to 55.0. In the
southern region it comes to 70.5, In
the north-eastern region it comeg to
12.7. That is why in the eastern
region, including the north-eastern,
the power generation ig not up to the
expectation. But efforts are being
made to develop, to enhance it, to
speed it up.
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Mr, Jagesh Desai made a point
about the IDBI and other financial
institutions, that they wene estab-
lished before the nationalisation of
the banks, but that, in view of the
banks’ advancing huge amounts to
the industry and others, there was
hardly any need for these institutions,
I may say that banks to advance
amounts to a very large extent. But
for long-term investment and credit
these institutiong have come g long
way in helping the industry. Hence,
for long-term advances, long-term
credits, banks are not advancing
that much. They are always for
short-term. . . .

SHRI RAOOF VALIULLAH. Dis-
counting of bills and refinancing of
loans—the IDBI does nothing bhut
these. It is only the natlonalised
kainks which are giving loans.
Seventy-five per cent of the assis-
tance given by the IDBI in the Jlast
21 yearg of itg existence is by way of
refinancing of loang and discounting
of bills,

SHRI B. K. GADHVI: But the
IDBI ig giving finance to large and
medium scale industries directly also.
It is not that they do only refinanc-
ing.

SHRI NIRMAL CHATTERJEE:
The point is that there is a proli-
feration of financial institutions.
Therefore, the coordinating aspect
hag become very weak. When the
IDBI was established, the public
sector was not so much in vogue.
After that the mnationalisation of
banks took place. So, what Mr.
Jagesh Desai and all of us are sug-
gesting ig that it is high time to have
a second look and amalgamate these
financial institutiong sp that it really
becomeg a one-window concept both
for long-term and short-term financ-
ing. This is the question.

SHEI B. K. GADHVI: But the IDBI
mostly gives long-term loans.

SHRI JAGESH DESAI: Uptill now
Rs. 55,000 croreg have been given to
the small-scale industries by the
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nationalised bankg and the IDBI is
not even nearer to that,

SHRI B. K, GADHVI; 1 appreciate
your point. But it is not correct to
say that the 1DBI and o.hers have no
role to pal. They do refinancing also.
Even the small-scale sector nag got
many avenues for finances. Some
Stateg also have got their financial
finstitutions and the banks also give
them help. Besides the IDBI and
other institutiong do re-financing.
But the point is that the IDBI 1ostiy
giveg long-term finances.

I do agree with Mr. Chatterjee
when he says that there ig tog much
proliferation of financial institutions
and sometimes there is overlapping.
For the rapid growth of industries
coordination between the financial
institutiong ig very necessary so that
there js no overlapping ang there is
no cauge for complaint.

Mr, Patel hag made a pertineat
point pertaining to my Ministry about
the establishment of a security paper
mill and currency press notes and
other things. I think some projects
were cleared by the PIB in the past.
Thereafter Hoshangabad and other
projects for the security papers were
expanded. Therefore, the question
of setting up more establishments for
the purpose hag not come up.

So far as the question of setting
up the currency notes press in West
Bengal is concerned, it hag been exa-
mined and approved by the Cabinet.
Your apprehension that it ig near the
international boundary is not well-
placed. T think West Bengal would
protect the press in a better way. Our
defence forces are also there.

The Apprentices

Ag far ag the case of Gujarat is
concerned, I don’t say your point is
misplaced or invalid. Certainly there
is a mneed for establishing more
presses. When a case for it comes,
case of Gujarat will also he examined
on merit,

Shri Patel has drawn the attention
tp the fact that the ONGC officers
fly many times from Dehra Dun to
Gujarat and Assam and to ather
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places. I can assure the hon, Mem-
ber that I will pass on his demand
for establishing regional offices in
Assam and Gujarat to the ONGC and
to the Ministry of Fetroleum for
consideration.

Then, I do not think anything else
remaing to be said on this because
actually the points raised were many,
somewhere of very remote relevance
and somewhere of immediate atten-
tion which I have tried to attend lo.
One hon, Member of DMK, party
raised a point about the Election
Commission and other things. It wilg
be totally irrelevant and I ~annot
attend to it. With these words; Sir,
I conclude. '

THE VICE-CHAIRMAN (DR.
BAPU KALDATE): The quesion is:

“That the Bill to authorise pay-
ment and appropriation of certain
further sums from and out of the
Consolidated Fund of India for the
serviceg of the financial year 1986-
87, as passed by the Lok Sabhs, be
taken into consideration”,

The motion was adopted.

THE VICE-CHAIRMAN (DR.
BAPU KALDATE): We shall now
take up clause-by-clause considera-

tion of the Bill. There are no amend-
ments,

Clauses 2 and 3 and the Scheduie
were added to the Bill,

Clause 1, the Fhacting Formula and
the Title were added to the Bill.

SHRI B. K. GADHVI: Sir, I move:
“That the Bill be returned”.

The question was put and the
motion was adopted.
THE APPRENTICES (AMEND-

MENT) BILL, 1986

THE MINISTER OF STATE OF
THE MINISTRY OF LABOUR (SHRI
P. A. SANGMA). Sir, I beg to move:

“That the Bill further to amend
the Apprentices Act, 1961, as passed
by the Lok Sabha, be taken inte
congideration®™,



